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CENTRAL AbMINISTRATIVE TRIBUNAL 
cALcUFTABENCH 

No. 	MA351/82j2018 	. 	. 	':Dateof Order: 07.02.2018 

0A351/513/2017 

Present: Hon'ble ManjulaEDas, Judicial Member 

R. VENKATESH KUMAR 
S/o Shri Raachandran 
R/o Anarkali Village, Port Blair Tehsil, 
South Andaman, 
Aged about 33 years, 
Presently working as Bus Conductor 
on daily rated basis, 
Bus Terminu, Port láir 
Under Directoraté 5f1raiisóft 
A&N Administration, 
Port.Blair. 

.AP.PLICANT 

VERSUS 
- 

1. The Union fini 
Ministry of Road.TransQrt & Highway, 

.Service'througtheSeCIet?rY, 
i Pariva'han haii 

	

4.. 	 . ...... 	 •4t'r 
Nw Delhi iooOoi 

4l 	 ; 

........................ ........ . 	.: 	 •. 
2' The Lt overr1or,  , 

	

Raj Niwa 'A&Nlslandsi' 	 4 

Port Blai- 744101 

The Chief Seceta, .1 
A&N Adrninistration 
Port Blair-744101,, 

The SecretaryCumPireCtOr 

A&N:Ad.ninistr4tiOfl 	. 
ortBlairr744101 

The DepUtyD1r6QtOr,1 
D1rectoraefOf Traisport, 
A&N:AdñIifljstratOfl,. 
Port Blair- .744101. 

,..RESPQNDENTS. 

For the Applicant(s) 	..Mr. S.S Sarkar, Counsel 
Mr. R. Kumar, counsel 

	

nt(s) 	Mr S K Ghosh, Counsel For the Respondc  
C1t 

' 
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Per Mrs. Manjuja Das. Juc1ic1 1fl#rl,-. 

Being aggrieved by. tleinatipn of the respondent authorities, the 

applicant has approached this fribuna1 under Section 19 of the AT Act, 198 
seeking the following reliefs: 

The applicants pray this Ho'ble Tribunal to permit the applicant 
to file the intaht joiht SPplication in terms of the rule 4 (5) of the 
Central Adthinistratjv (Procedure):  Rules, 1987 to file a single 
application as the cause or. action and the nature of relief prayed 
for and have'common  interest in the matter 

An order doissuedrecting.the Respondent No. 4 & 5 to consider 
the case of the a3:licants in view of the order passed by Hon'ble 
High Court Circuif,b.6nch, at Port Blair laid down the principles for 
regularizati of 1$RM working under the Directorate of Transport, 
within a period of 11 i0  months from the date of order of this Hon'ble 
Court.  
An order.do  isue direbtffig.,the..res*pondent authorities to regularize 
the service of th apÜct aper procedures adopted by 
respondent 	oiies;...for..regujaizjng the services of other 
inc.umbent df.busicnductprfrom the,'list of Daily Rated bus 
conductors' agarnstavaiIa 	vacahcies time to time under the 
same Dek 

 pdrte1tvide dffice order Office Order No 288 dated 
09 02 2007 (AnnI.

T
xue A!16Qffice No 1685 dated 01 06 2007 

(Annexur"A.47') I öfficei b order No 291 dated 04 02 2008 
(Annexuryffi 	O'rdèr' No. 2339 *dated 16.09.2009 
Annexure. "A20"). .jOffice )?de No. 3616 dated 27.11.2014 
(Annexure-'A..2 l.) rspéci1y 	/ 

d) An order s  do isiiie directing 'tI-ce respondent authorities to 
diinittee for regularizing the 

service ofthapphcafs agaihs 	existing 54 vacancies of Bus 
cond4uctor' rdhil ti-i 	ilitrjf thd'1aiIy Rated Bus conductors 
in whicl- thI 	pplthan-tsfi appoiiited after qualifying the 
selection rerlitmeit td's oduted'by the Department 
Anordr 4oissuecori maniP upon the respondent authorities 
Particularly the responerts herein 'to certify and transmit all the 
records :coPtaniig . e.'adh and: every: documents pertaining to the 
above ment1one6 case 'be?ore this Hon'ble Tribunal so as to 
adjudicate.and torëiid: coiscioiiable ju stice to the applicant. 
Any Judhero-der 'drdidrs, direct.idn or directions may be passed 
.vhich..niay 	emfft4iproper bythi Hon'ble Triburiffi fri this 
case in the interest 9fj tice 	l 

............. 
k • r.,X, 

. 

2. 	Ld. 	for:the,i. 	 that in pursuance to the '.0 1 	• 	• 	...........' 	.: 	. 
0 	 J 	 Iii 	(1 

Employment. Notic .datd.27Q6.2Ôo5 -tl- eàppl.jcant applied for the post of bus 0 	 0 

conductor o short term basi, after sriniziiig the marks obtained by the 

candidates ii- 	
pérsonal interview the A&N 

Ii 	

I 

.............,. 



Administration prepared a .fiial. rneit list her..:the applicants were treated as 

qualifying candidates for::th reriiireñt of" .pos€of Bus Conductor on contract 

basis That the Dirctorate of Transport vide office order No 1395 dated 

24.05.2006 whereby and wherein the Directorate of Transport, A&N 

Administration issued office order for extension of contractual appointment of 

Bus conductors (First Batch) for a further period of 30.09.2006 or till filling up 

of vacant post, whichever is earlier. ., That on the recommendation of the 

Departmental Selection Committe the Director, Directorate of Transport Vide 

office order No. 1440 dated 29.051 2006 issued (Third) offer of appointment to 

the candidates from fhe final triefit list prepared by the Department on the 

basis of recruitment test held on 08.10:2005 for the post of Bus conductor on 

Contract Basis. The Directoratê' ofTransport pleased to engage/appoint on 
,. 	..j...... S 	....'. 

Daily Wages and also on the basis of the said order the application have been 

issued with order of postings. ,4 1 
, 	•j S 	

.. 	.. . 	 - 

DPC of the Directorate oJransp.rt ;w .convened on 07.02.2007. In the 
..4. 	 "• 

DPC meeting. ..t  has 	d. been 	ded.thconstitutè a selection committee to fill up ........ci.*,/r/ r 

the vacant post of Bus.Conductpfon.regu1ar basis'arnongst the Bus Conductor 

.' 
appointed on contract basis :T:seltion committee DPC has been 

constituted to fill up 27 cath. postof. bus coductor under General Category. 

The Departmental Se,letion Corrn- it.tee .du1y, recommended names of the 

candidates who have been appointment on. contract basis from the office order 

No. 1950 dated 28. 10,2d05 (First Batch). to be regularized on the existing 

...

. 
vacancies. On the basis of the coimeida±ij of DPC the 27 candidates have 

been given regular appointment' against the existing vacancies of Bus 

Conductors and the DPC ñihl- er recommended three more candidate names 

who have been given' earlie. appointed tb be considered for regular 

appointment in the post of BUS con4uctor on resultant vacancies likely to be 

arise shortly. The applicants are stili pontiruously working in the Department 

without any break in Iservice. BÜ. till date the applicants have not been 

considered for absorpion/regulàrization in the: iailable vacancies. 	The 

- 
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7/applicants being aggrieved by such inaction of the respondent authorities filed 

a representation dated 07.12.2015. But till today, the same has not been 

/ 	
considered. Hence the present O.A 

Heard both the id. Counsels and perused the pleadings and materials on 

record. 

Ld. counsel for the applicant submitted that the applicant will be 

satisfied if the matter is remanded to the competent authority to consider and 

take a final decision into the grievance of the applicant. By accepting the 

submission made by the ld. Counsel' for the applicant, without going into the 

merit, I direct the applicant to submit a copy of this original application along 

with the order passed today to. the respondent authorities within a period of 15 
s 

days from the date of receit"of the copy of'tIiis oi'der. On receipt of such 

representation, the respent shall dispose of 
\1IIf/t 	.-4 

-. . the same by treatrnghe OA as a rpresh(tion by pssing a reasoned and 

speaking order withia period.of one, monthreafteEItis made clear that 

the decision so arrivshall becommunicated to the ap1icant forthwith. Till 

- / 
such time the impugned,vacancy notice dated.15.0'i .2018 shall not be given 

effect to.• 	 / 

With the above observatidhdirection-thOA.stànds disposed of. 

Liberty is however granted to the applicant to approach before this Tribunal 

if he is further aggrieved by the order passed by the respondent authorities. 

7. Consequently, the M.A stands disposed of. 

(MANJULA DAS) 

JUDICIAL MEMBER 

in 


